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-CORRECTION OF ANSWER TO
UNSTARRED QUESTION NO.906 DATED
15-11-1968 RE. HOTEL CHARGES AT

DELHI AND BOMBAY

THE MINISTER OF TOURISM AND
-CIVIL AVIATION (DR. KARAN SINGH):
In the English version of the Written
Reply to Unstarred Question No. 906 for
15th November, 1968, Part (a) of the ques-
tion was correctly answered as *“No, Sir.”

In the Hindi version, however, the reply
“3fY, 7Y’ was inadvertantly typed as ‘'S,

Q'i'”. The correct rteply to Part (a) of the
Question in Hindi should, therefore, be

“S, &l instead of ‘i, Ei'" |

12.23 hrs.

“CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

Display of Posters derogatory to
Mahatma Gandhl in Delhi
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THE MINISTER OF HOME AFFAIRS
{SHRI Y. B. CHAVAN) : Mr. Speaker, Sir,
the Delhi Administration have reported
that on the night of December 16/17, 1968,
-a paster captioned ‘Gandhi Shatabdi Ka
Pakhand Ve Gandhi Vad Ka Dhong”,

issued by G. L. Gupta and
J. K. Azad of Pcople’s Society was found
pasted on the walls of the various buildings
in New Delhi. The poster contained scrri=
lous remark about Gandhiji and objected to
the observance of 30th January as ‘Martyr-
dom Day'. A case has been registered
under Section 504 of the Indian Penal Code
and is being investigated.

1t is regrettable that some unbalanced
individuals have taken part in such deplo-
rable activity. While the law will take its
course, I have no doubt that the citizens of
Delhi have treated these indecent posters
with the contempt they deserve.

SHRI RANGA ( Srikakulam ) : All
Parties associate themselves with the Gove-
rnment in whatever action they will be
taking.

SHRI S. M. BANERIEE (Kanpur) : It
was done with CIA money.
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SHRI Y, B. CHAVAN : The matter is
under investigation, But the information
so far we have got is that there is some
Peoples Society. 1 do not know if that

organization has got any following as
such.
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12.25 hrs.

QUESTION OF PRIVILEGE RE-
ARREST OF SHRI MADHU
LIMAYE INM -BIHAR

MR. SPEAKER : Yesterday also, a
point was raised on the priviiege motion
about the arrest of Shri Madhu Limaye and
his acquittai in the Suppreme Court. I
would like the Home Minister to say what
he has to say on this matter.

THE MINISTER OF HOME AFFAIRS
(SHR1 Y. B. CHAVAN) : 1 have seen a
copy of the judgment of the Supreme
Court in writ petitions of Shri Madhu
Limaye. 1 therefore move the following
motion

“That the question of privilege aris-
ing owt of Shri Madhu Limay's
arrest on November 6, 1968 and his
remand to judicial custody at Lakhi-
sarai (Bibar) be referred to she Com-
mittee of Privil g with instructi

to frame such lssues as the Committee
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consider relevant from the point of
view of this House and make a report
thereon.™

MR. SPEAKER : [ hope the House
agrees. (Interruption). 1 am not allowing any
discussion. I am putting the motion to the
vote of the Housc. Thbe question is :

“That the question of privilege aris-
ing out of Shri Madhu Limaye's
arrest on November 6, 1968 and his
remand to judicial custody at Lakhi-
sarai (Bihar) be referred to the
Comumittec of Privileges, with instruc-
tions to frame such issues as the
Commitice consider relevant from
the point of view of the Privileges
of this House and make a report
thereon.™

The motian was advpted.
12.26 hrs.

PAPERS LAID ON THE TABLE

Statement of decisions of Goverement om
recommendations of Administrative
Reforms Commission etc,

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : I beg to lay on the
Table :-

(1) A statement of decisions of Govern-
ment on certain recommendations of
the Administrative Recforms Com-
mission in their Report on *‘Pyblic
Sector Undertakings ™ [Placed in
Libray. See No. LT-2793/68.]

(2) A copy cach of the following Reports
(Hindi version) under article 151 (1)
of the Constitution read with sub-
section 3 (ii) of section 3 of the
Official Languages Act, 1963 =

(i) Audit Report, Defence Services,
1968. :

(i) Audit Report, Posts and Tele-
graphs, 1968.

(3) A copy of the Appropriation Acoomats
of the Defence Services for the year
‘196667 -and Commercial Appeadix
thereto (Hindi versian).



